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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
OANo. ®g6 /2024

IN THE MATTER OF

Vinay Prakash ...Applicant
Versus

NCTof Delhi&Ors. -~ e Respondents

MEMO OF PARTIES

S/o Shri Prakash

Senior Office Manager

Jawahar Vyapar Bhawan, Tolstoy Marg.

Janpath, New Delhi-110001

shashivinay2366(@gmail.com

M.- 9911450989 .... Applicant

Versus

Through District Magistrate

South District

M.B. Road, Saket,

New Delhi -110068

desouth(@nic.in

Q11=298350:28 = ¢ . s e Respondent No. |

Department of Forest and Wildlife.

Government of National Capital Territory of Delhi.

A-Block, 2™ Floor, Vikas Bhawan,

[.P. Estate, New Delhi-110002

Pcct-gnetd@delhi.gov.in 011-23392108 ... Respondents No. 2

Near Dr Karni Singh Shooting Range
Tughlakabad, New Delhi-10044
dcfsouth.delhi.gov.in . Respondents No. 3
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defsouthudelhigovin. . o 00 0 0 e Respondents No. 3
. Municipal Corporation of Delhi

Through Commissioner

Dr, S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-110002

commissioner@mecd.nic.in

01123228901 'L s T T e Respondents No. 4

. Deputy Commissioner of Police (South)
Mayfair Gardens, Hau Khas, New Delhi,
Delhi 110016

dep.south@delhipolice.gov.in ... Respondents No .5

. Chairman cum Managing Director

State Trading Corporation Of India Limited

Jawahar Vypar Bhawan, Tolstoy Marg

Janpath, New Delhi-110001

cmd@stelimited .com L.l Respondents No. 6

. Deputy General Manager/ Sh. R.K. Awasthi

M&E Division, Building Cell, House Keeping

STC Housing Colony, Jawahar Vypar Bhawan,

Tolstoy Marg, New Delhi-110001 ... Respondents No. 7

. Resident Welfare Association, STC Housing Colony
Through Its President Ms Himachal Devi
C-67, STC Housing Colony

Shri Aurobindo Marg
New Delhi-110017 =~ = -~ - - 0 000 s Respondents No. 8
0\0%
@*\‘
Dated-30.05.2024 Respondent

Thorough

pw@f@ Rz

Counsel
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
OA No. 386/2024

IN THE MATTER OF

Vinay Prakash ...Applicant
Versus

NCTofPelhi & Ors. . = - - oo 0. Respondents

WRITTEN STATEMENT ON BEHALF OF RESPONDENT NO. 8
AGAINST THE APPLICATION UNDER SECTIONS 14 & 15 OF THE
NATIONAL GREEN TRIBUNAL ACT 2010, AGAINST ILLEGAL
CUTTING __AND PRUNING OF TREES AND THEIR
TRANSPORTATION OUT OF THE STC HOUSING COLONY BY THE
RWA OF THE STC HOUSING COLONY NEW DELHI, AND FOR
SEEKING ACTION AGAINST THE VIOLATORS BY DIRECTING
PROSECUTION AND IMPOSING COMPENSATION UPON THEM
FOR DAMAGING THE ENVIRONMENT

MOST RESPECTFULLY SHOWETH:

At the outset, Respondent deny all the allegations levelled against them in the
complaint. It is submitted that the entire complaint of the complainant is the
grave abuse of process of law and misuse of the laws for the protection of
environment. The entire complaint is based on false and concocted facts. The
sole motive behind filing of the present complaint is to harass the respondents.
The complaint is liable to be rejected /dismissed in- limine with heavy cost on
the complainant for misusing the laws for the protection of environment, in the
interest of justice.

PRELIMINARY OBJECTIONS & SUBMISSION

1. That the respondent is law abiding citizen of India.
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. That the complainant is employee of STC who has a habit of filing cases/
compliant against the office colleagues as he is having connection with
various official which he levies to file complaints and cases.

. That the complainant has filed the present case as he wants respondent
no.8 to take back a criminal case filed by her against his friend before the
FIR No. 20/2023 PS- Barakhamba Road which is pending in Patiala
House Court.

. That the trees are posing a grave danger to life of the resident of the
society as a lot of trees has fallen in the STC housing colony which has
caused damage to houses and cars in the society. That the falling of tress
has become a grave danger to the lives of the resident in the society.
Complainant is not the resident of STC housing colony as he does not
about the conditions of the tress and building in the society and danger
those trees posses to lives of the resident of that society as he filed this
false and frivolous case.

. That there been a RWA since the inception of the STC Housing colony.
The welfare works of the housing colony were executed with the help and
sanctions of the STC management. But since three or four years ago, due
to the financial crunch in the STC, there has been no one to take care of
the STC housing colony, so the residents themselves decided with the
consensus that welfare work for the sake of the residence should be done
by the association. That the society is in a rundown situation, so these
steps were taken so that the degrading situation of the buildings, trees,
and park in the society could be managed, as no one was paying even the
slightest attention to the rundown and hazardous situation of the
buildings, trees, and park in the society, which needed immediate
attention to the society, let alone maintaining the society.

. That the respondent has not given any permission regarding the cutting or
pruning of trees as respondent inquired with the MCD contract worker
who were cutting trees outside the colony. That the respondent had only
inquired regarding the pruning of trees as they were posing grave danger
to the lives of the member of the society.

. That a complaint regarding this matter is sub-judice before the DCF
(south). That complainant had pressurized the many officials through his
various sources to get this false case registered against the respondent
while the matter was pending before the DCF (South).
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8. That the respondent no. § has never given any permission whatsoever to

cut the tree in the STC Colony let alone selling of the wood from the
trees.

That some of trees has fell in the society in near past of which it is been
informed in STC Housing colony concerning which letters has been
written to S K Meena, JGM Personal, RK Awasthi, DGM and DCF
(South), SHO PS -Malviya Nagar.

PARA WISE REPLY

15

That contents of para 1 are partially denied as the applicant. It is admitted
that the Applicant is the Senior Office Manager. It is denied that the
applicant is a General Secretary STC SC/ST Employees Association and
thus is concerned with the welfare of the State Trading Corporation
(STC) and its employees and its assets etc..

That the contents of para no. 2 are correct hence admitted.

. That contents of para no. 3 are denied. It is denied that there is a Resident

Welfare Association that has cropped up on its own over time in the STC
housing colony without any sanction from the STC management, and this
RWA claims control over the maintenance of the STC housing colony. It
is submitted that there has been a RWA since the inception of the STC
Housing colony. The welfare works of the housing colony were executed
with the help and sanctions of the STC management. But since three or
four years ago, due to the financial crunch In the STC, there has been no
one to take care of the STC housing colony, so the residents themselves
decided with the consensus that welfare work for the sake of the
residence should be done by the association. It is further submitted that
the society is in a rundown situation, so these steps were taken so that the
degrading situation of the buildings, trees, and park in the society could
be managed, as no one was paying even the slightest attention to the
rundown and hazardous situation of the buildings, trees, and park in the
society, which needed immediate attention to the society, let alone
maintaining the society.

That the content of para no. 4 is denied. It is denied that the STC Colony
used to have around 150 trees in its premises Including Neem, Shehtoot,
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Peepal, Bargad etc which are more than 20-30 years old and thus have
become ecologically integrated into the land and surroundings providing
greenery and various ecosystem services to the public at large. It is
submitted that the there are still a lot of trees in the STC Colony of which
the exact number is not known to the respondent. No. 8.

. That the content of para no. 5 is denied. It is denied that in the month of
January 2024 many trees were cut and stolen from the STC housing
colony by the unrecognised RWA and its officials who exercise virtual
control over the premises. That these trees around 20 in number were cut
and around 15 trees were heavily pruned illegally without any permission
from the Forest Department and without any notice or knowledge of the
STC. The cut tree included the Neem, Shehtoot etc. It is submitted that no
trees were ever stolen by the RWA and its officials from the society. It is
further submitted that there was no permission given by respondent no. 8
regarding the cutting or pruning of trees, as it inquired with the MCD
contract workers (for cutting and pruning of trees) who did the cutting
and pruning work outside the STC premises, i.e., on the roadside, to
which they replied that they would come in 3—4 days and tell about how
the contract workers would proceed. That the respondent no. 8 was under
the impression that those workers would come, and after talking, the
respondent would proceed afterwards. After 3—4 days, those workers
came and pruned some of the trees located in front of the houses, as
directed by the residents of the STC housing colony, which are heavily
spread out, and because of this, the houses were badly damped. It is
further submitted that who will distinguish between the photographs that
are attached, those that were only pruned by the workers, or those that
were pruned by nature automatically.

. That the contents of para no. 6 are admitted. Applicant had written a
complaint dated 05.02.2024 to the Office of Principal Chief Conservator
of Forest Delhi regarding cutting and pruning of trees. It is further
submitted that the matter is currently sub-judice before the Office of
Principal Chief Conservator of Forest Delhi.

. That the contents of para no. 7 are partly denied. It is admitted that the
DCF (South) was tasked to take cognizance and conducted an inspection
at the STC Housing Colony on 08.02.2024 and reported that 17 trees cut
and 10 trees heavily pruned. It is denied that this figure is on the lower
side as the actual no. of cutting and pruning as a proper inspection has
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taken place before coming to figures. It is submitted that the matter is
sub-judice before the DCF(South) and further has been given regarding
this matter.

. That the content of para no. 8 is denied. It is denied that the DCF vide
notice dated 09.02.2024 required the presence of
a) Dy. Dir (Horticulture), MCD South Zone, Green Park New Delhi

b) Dy General Manager/Sh. R K Awasthi. M&E Division, Building Cell
House Keeping STC Housing Colony

c) President RWA STC Housing Colony, Shri Aurobindo Marg New
Delhi.

It is denied that none has bothered to appear before the DCF South for
inquiry of the offense. It is submitted that the notice was received on the
same day when the presence of respondent no. 8§ was required at the DCF.

It is further submitted that respondent no. 8 visited the DCF office on

22.02.2024 and explained the reason why she was not able to come on
21.02.2024.

. It is contents of para no. 9 are denied. It is denied that the DCF (South)
has written to the Station House Officer- PS: Malviya Nagar New Delhi
for investigation of the offence vide notice dated 07.03.2024 mentioning
that 17 trees were cut and 10 trees heavily pruned. However, the
proceedings before the DCF and SHO- Malviya Nagar did not proceed
further as the violators have found their way to stifle the proceedings
before the DCF (South) and the Station House Officer- PS : Malviya
Nagar It is submitted that the Sh. Cheedi Lal Sharma ( I.O. Tress Offence
Cell) has written to the Station House Officer- PS: Malviya Nagar New
Delhi for investigation of the offense vide notice dated 07.03.2024
mentioning that 17 trees were cut and 10 trees heavily pruned. It is
submitted that Copy was marked to DCP (South) and to the complainant
but no copy was given to respondent no. 8. It is further submitted that the
matter is sub-judice before the DCF (South) and there has been no contact
from Respondent no. 8 to DCF (South) except when required for the
present matter. It is further submitted that the complainant had
pressurized the many officials through his various sources to get this false
case registered against the respondent.
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10.That the contents of para no. 10 are denied. It is denied that neither the
SHO and DCF have contacted the STC management in this regard nor
collected any evidence like CCTV footage or any inquiry from the
residents have been conducted which shows their causal attitude towards
the environment. It is submitted that the SHO and DCF have contacted
the STC has fully co-operated with the investigation which they will
continue to do as they are law-abiding citizens of the country.

11.That contents of para 11 are denied. It is denied that Deputy General
Manager/Shri RK Awasthi is managing the Building Cell of the STC and
accountable to the STC housing Colony and thus answerable to the
cutting of trees. However, he is not coming forward to report and assist
the authorities which suggest his connivance with the violators. This
shows the insensitivity and lethargy on part of the Dy General Manager
who by remaining silent is giving shelter to the RWA officials. No
proactive action/enquiry on the part of the Chairman cum Managing
Director, State Trading Corporation of India Ltd has come into notice of
the applicant. It is submitted that a reply was sought by Sh. R K Awasthi
in this regard to cutting and pruning of trees from respondent no. 8 of
which the copy is annexed as Annexure_/

12.That contents of para no. 12 are denied that these cut trees were
transported out of the STC Housing Colony in Tempo and trucks
regarding which the Security Guards and Dy. General Manager/Sh. R K
Awasthi have knowledge and further the movement of vehicles and
cutting have been captured in the CCTV cameras installed in the Colony.
It is submitted that no trees were ever transported outside the STC
housing Colony.

13.That the content of para 13 are denied. It is denied that without approval
and consent of the STC Building Cell, no change leave alone cutting or
pruning of trees, can be done by the RWA or the residents of the STC
Colony. Even, concerned statutory permissions were not obtained. It is
submitted that the STC colony residents visited the MCD office to cut &
pruning of trees as they were in such a condition that they were causing
damage to the buildings in the society and they were also dangerous to
the life of the people in living in the society. The photographs of the trees
are annexed herein as Annexure )
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14.That the contents of para no. 14 are factually true and hence need no
reply.

15.That the contents of para no, 15 are false and hence denied. That the RWA
and its office bearers have the audacity to cut trees and commit act of
damaging the environment. One factor is the reducing population of
residents in the STC Colony. There are around 150 flats in the colony,
however only 50 flats are now occupied and remaining are vacant and
thus there are not much people to come forward and report the violations
to the authorities. And taking advantage of this position the RWA officials
are destroying the Tree cover of the colony and selling those trees
produce in the market to making illegal money at the cost of
environment. It is submitted that the RWA is not done anything to destroy
the tree cover of the colony. It is further submitted that no even a single
tree has been cut with the permission of Respondent no. 8 let alone being
sold. It is further submitted that the trees that were cut by the MCD
contract workers (for cutting and pruning of trees) are all lying in the
STC colony premises as not even a single piece of wood of the trees has
been sold.

16.That the contents of para no. 16 are false, hence denied. It is denied that
the RWA of the STC Housing Colony is still continuing the process of
cutting the trees without any fear of law and concern to the Environment.
It is submitted that recently some trees fell in STC Housing colony
concerning which letters has been written to S K Meena, JGM Personal,
RK Awasthi, DGM and DCF (South), SHO PS -Malviya Nagar. The copy
has annexed here in as Annexure _ /-

17.That the content para no. 17 needs no reply hence admitted.

GROUNDS

A. That the present matter is sub-judice with the DCF and the applicant is
creating a multiplicity of proceedings and harassing the respondent.

B. That no permission was ever given by respondent no. 8 regarding cutting
of trees and no wood has been sold by respondent no. 8 from the trees
that were cut in STC colony.
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C. That the complainant has filed the present matter to save his friend
against whom respondent no. 8 has filed a Criminal case which in
pending before the Ld. M.M Patiala House Court, New Delhi with FIR
No. 20/2023 P.S.- Barakhamba Road. It is submitted that with the present
matter a threatening letter has also been placed in the copy of compliant
which is posted by complainant against which a complaint against the
complainant has been filed by the respondent no. 8 to Sk Meena JGM
Personal who is currently senior most officer before the STC board
within the application the copy of which as Annexure /D

PRAYER

In Light of the above submission, it is humbly prayed from the Hon’ble tribunal
to dismiss the present matter filed by the complainant and pass any order as the

Hon’ble Tribunal deems fit and proper in the present case. Q
Zap<al &

Dated%.05.2024 Respondent
Thorough

D) b |23

Q Mgounsel
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
OA No. 386/2024

IN THE MATTER OF
Vinay Prakash ...Applicant
Versus
NCTefDelhi&Ors. . - T L. Respondents
AFFIDAVIT

I, Himachal Devi w/o Late Naresh Kumar, Aged 53 years r/o C- 67, STC
housing colony , Shri Aurobindo Marg New Delhi-110017, do hereby solemnly
affirm and declare as under -

1. That the content of the written statement has been drafted by my
counsel under my instruction and the same is correct. I have read and
understood the same in my vernacular language

2. That the facts stated in the accompanying application are true and

correct to the best of my knowledge and nothing false has been stated

therein.
Q'}H A q CH
DEPONENT
VERIFICATION:
’@'} ) Verified at New Delhi on this ....... dayof ...ovennennnn. 2024, that the
,& 00,? contents of the above affidavit are true and correct to my knowledge

2 Q’L\ﬁ,\ ﬂ’ %d belief, and nothing material has been concealed therefrom.

07%5

enitd it a’p .............. DEPONENT
| shri/smt./Km..f) o "5
}7 slo Wio DIL« oA W(ylmkﬂm‘“
"d&\:\‘{l-f-le‘d by;‘f\‘j‘ """"""" o me at
emrn : > S
e ol Oath ‘4017] g;\shnso% .................... 2, \3 il\f\ A\f‘C&-Q%
é’b SL No. 35/2023 shat (ne Contains L“‘ 440 4 aie true aﬂd
e, 4 SONI GUPTA ‘.,%‘ seen eed and exve Bge m
i 35“3'5"‘»1: gt Courf 7 * <o rATt 10 Nis RNOW ) \2( | r
/ el
/« to !4/07?2765223 &> el (yeth ComTGIEBIONES o A
5'-! - N ‘ “Q \{ ‘z“?'
R ) fl qQ Mt\
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AmiitMahotsav TE 2 2] THE STATE TRADING CORPORATION OF INDIA LTD.

S5 C (A Govt. of India Enterprise)
STC

DIVISION

The President Date: 11.03.2024
RWA, STC Housing Colony.

Shri Aurobindo Marg,

New Delhi

Dear Sir,

Subject : Notice under DPTA, 1994.

STC is receipt of Notice under DPTA 1994 vide F.No. F-461/TO(S)/TOC/2022-
23/14544-46 dated 09.02.2024 addressed to Dy. General Manager, Siri RK

Awasthi and the President RWA, STC Housing Colony, New Delhi. (ccpy
enclosed).

In the said notice, it has been alleged that a tree offence has been committed by
iliegal cutting / pruning of trees located at STC Housing Coiony, Shri Aurobindo
Marg, New Delhi without permission, which is in violation of Delhi Preservation
of Trees Act, 1994. :

In this regard, you are requested to offer comments in the matter latest by
15.03.2024.

For the STC of India Limited

(Authorised Signatory)

Tofled FRfad - Warer AR Aa4, ciawerd Arf, 78 fieei—110001 / Regd. Office : Jawahar Vyapar Bhawan, Tolstoy Marg, New Delhi-110001
PR Ugdr €T/ Corporate Identity No. : L74899DL1956G01002674
GXHTY / Telephone : 011-23313177 $—3d / E-mail : co@stclimited.co.in 39HT13< / Website : www.stclimited.co.in

“fBedl A urag i BT asa &
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TE AR, =R Frae el wearor Jg - (Tsiied)
STC COLONY RESIDENTS WELFARE ASSOCIATION (REGD.)
M-34, TAHA. Brae, srfder @mi, 7% Reel-110017

C-34, S.T.C. COLONY, AURBINDIO Marg, NEW DELHI-110017

>

AT 14.03.2024

aéﬁ?v—«ﬁ-ﬂoooﬁ

vy : Afew 337 DPTA, 1994

ARy,
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TAAA. g3 Picren forarft weamor Ay (UohHa)
STC COLONY RESIDENTS WELFARE ASSOCIATION (REGD.)
At-34, TAEA. Prawn, R @nf, 98 Resft-110017

C-34, S.T.C. COLONY, AURBINDIO Marg, NEW DELHI-110017

FATY STl PRI A & HTAT § STHHr aoig & Fiae & Jgd HURET SaRT AT
THHTS CaRT 1S B AL &1l § | FHTY TG il gled 1 aorg & ey off 377 e
¥ 30 P P AL FaT TS ¥ | THE TAT P FE TR q@RT & BT o AT £ |
W HeA 2019 H FHlcledT o IWRETE F1 FA o T3l HlAATEGT gaRT 39T o § 97
¢ Y AT U3 TET & | FTs awts arer, fastdlr aramr 3R Al Fr w1 o anfRer g |

TE AT Bl W FO e gge T i I Ot ST a5tE § HiclleAl F $O
U TP 93 HRY B T g F 3T A 37 70 A 3R 3T 573 8 3w 0 o | ored
FIAAT F 3o ST & AT oY T g7 717 o7 | 5, 95 df Waled s HIEAT H drichar
AT & FIX HAT sﬁ;ﬁgﬁf%‘, IR FC U3 ' SARG! & BT A ST o e a0 U |
fores o7 el . Jeh T STH-AT AT U it 1 HEA1ET 81 915 AT | 63 aR T
FAATATHAT & THEET FET T A 37¢ Fed 3R 32 aicﬁ@r'{ﬁrﬁ%rﬁﬁiﬁl

FATY FIAT F SRR 9 THEE FHUREG FY A3 F 99 F o @ I g5
3T ITHAT Y 6 3 0 g Fiele & 3 S 2, 3 R g FAA F T 08 g
39 Beay U |

mﬁxﬁaﬂéﬁanaﬁmﬁ:mwaﬁaﬂéwwmmmaﬁw
F FE HTF BT o | 370 8 gd FA F 5d WakaTs HIedT H U § e
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TAA A, BRI Plcre forarfl weamor g (Usiigpd)
STC COLONY RESIDENTS WELFARE ASSOCIATION (REGD.)
M-34, T, Frane, R &, a8 Rei-110017

C-34, S.T.C. COLONY, AURBINDIO Marg, NEW DELHI-110017
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M Gma” himachal savita <himachalsavita9289@gmail.com>

. &, . gl S | @9 §T gai | Fwfid

1 message

Wed, May 15, 2024 at 5:22 PM

himachal savita <himachalsavita9289@gmail.com>
To: skmeena@stclimited.co.in
Cc: rkavasthi@stclimited.co.in ~

15/05/2024

ww. &, 41, afw I e

Tzl ;g f2AT 14/03/2024 (v g7)
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To: dcfsouth.delhi@gov.in

-

15/05/2024

ot FHE2T afF IS (A139)
iy giFeT FeAT g e i
W

% faeeft - 110044.

Te : 1. Aifew aX F-461/TO(S)/TOC/2022-23/14544-46
2. 7= &A1+ 26/02/2024

B : wa. A dY. grefE S, Aredg TR § a9 g 3El  qEied

-

Q“v

T TR T AW AT AH 9% F-461/TO(S)/TOC/2022-23/14544-46, oA+ 21/02/2024 FT STH T T,
ST ST #9 3ATF 26 St 2024 F 7= gy 7 X o | e #7 7 ey ar 5 gure wAL & f gt S|t |/
aﬁquwzow3ommg’(ﬁ§ﬁwwﬁﬁﬁmwgﬁm 2, T8 g1 ¥ qA9F 707 TE g 6T @rEA Uaq
o 21w £ | v awig & ag w9 off freft off sge &1 Frow a9 59 2 |

F ST HI H g AT A1ga g % fRATF 10/05/2025 (pFAT) F S et g ot 39w Fw U=t A Ferer zgfRar
IEET FT I =ATH gel e £t wifEw & fw mE off sfie F fRATF 14/05/2024 (FreraT) T F° st I garvd 5t At
Serag i 4 @ s s s i i Ei s e s R i (veraaw g) |

TEAT GAAT F ATHT ZAT ATEAT ¢ [ FATT B FAT F R TR ST A FTAFAA AT TG GAT 2 | Al 7 ATH T
SFATIT FIAT AT2AT ¢ (6 AT TH H0q § G109 o % T 97 g A=T H G5 F49 F HawdT w2 oas afFrer § g ar
PRt oft SohT 3 ST |Ter AT g R T AT 5

HY=q4dTq

(o= =)
R I
U, . |1, grefE wert

B Reply DCFpdf

11 attachments




RN

Tad A ERERior ®idel Taril wear Jg (Tsiiegd)
STC COLONY RESIDENTS WELFARE ASSOCIATION (REGD.)
A-34, TAAA. Praer, 3rfer @wel, 92 Reh-110017

C-34, S.T.C. COLONY, AURBINDIO Marg, NEW DELHI-110017
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SVINAY PRAKASH

Senior office MANAGER

STC OF INDIA LIMITED = N.D-110001
MOB:- 9911430989™
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SRESIDENT WELFARE ASSOCIATION.
STC HOUSING COLONY.,
THROUGH ITS PRESIDENT MS. HIMACHAL DEVI g’
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Original Application No. 386/2024
Vinay Prakash Vs NCT of Delhi & Ors.

To.

L NCT ot Delhi. Through District Magistrate, South District

. Principal Chief Conservator of Forest

. Deputy Conservator of Forest (South)

. Municipal Commissioner of Police (South)

. Deputy Commissioner of Police (South)

6. Chariman cum Managing Director, State Trading Corporation of India Limited

7. Deputy General Manager/Sh, R, K, Awasthi

8. Resident Welfare Association, STC Housing Colony, Through its President Ms Himachal Devi
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Vinay Prakash

Sio Shri Prakash

Senior Otfice Manager/General Secretary
STC SCST Employees Association
Jawahar Vvapar Bhawan, Tolstoy Marg.
Janpath. New Delhi-HO00I.
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| eEdR S o, 1975 & faH s & W s F dgd - -

“Act ino ina manner prejudicial to the interests of the Corporation™

UNQUOTE

2. THeRT dEw fruw, 1975 & faw 11 & @84

“1) Save as provided in Sub-rule(3). no emplovee shall, except with the previous sanction of the
Competent Authority, give evidence in connection with any enquiry conducted by any person, committe¢
or authority.

21 Where any sanction has been accorded under Sub-rule (I). no employee giving such evidence shall
criticise the policy or any action of the Central Government or a State Government, or of the Corporation.

3) Nothing in this rule shall apply 1o0:-

L Lvidence given at any enquiry before an authority appointed by the Government. Parliament or
a State Legislature or any Corporation.

b) Evidence given in any judicial enquiry: or

¢) Evidence given at any departmental enquiry ordered by authorities subordinate to the
Government/Corporation.”

UNQUOTE
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- uEdr e fAgw, 1975 & Faw o9 F aga - -

“No employee shall bring or attempt to bring any outside influence to bear upon any superior authority to
further his interests in respect of matters pertaining to his service in the Corporation.”

UNQUOTE
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g | NC;&FTE%ﬁHi'zE%?;‘FEE FIR NO. Siienninssnsesiossemssmnemscsssons
T B
IN THE COURT OF @e/zsre Mahma/@ /r') A buadl /Ofm uba/ Beped i) DelAy
Suit / Appeal No. WE Y, by . JURISDICTION OF 202
L Vinow / o K0S A ' Plaintiff(s) o, Petitioner(s)
= : e Appellant(s) I'Complalnant(s)
VERSUS - | o
/\ )f 9 ,)7 Dp,@ﬁ,( A A')/C : Defendant(s) /Respondent(s) / Accused

- KNOW ALL to whom thesé present shall come that I/ We__H_MW DP Vs LQ/O Aa.ﬂé
Ay()/}’&gﬁ Ku.maf M?d (5(4}’( J//D & 67 e Hnag//:/n //)/{‘)/\(4 Cl)r/ Awpbids /"(afé;j |
~lroo (7

The above hamed " : KMP@M o & . .' do hereby ap;gg‘:;ltpc
VANSHIKA TAIN NAMAW SH/}ZM/) 49, : g '
/lu/f/zs Ad /6577/7,3 -

Q21004 () 4O

(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize *him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court lncludmg High court subject to payment of fees separately for each court by me/us.

~ To sign file, verify and present pleadings, appeals cross-objections or petitions for [~ =0
executions review, revision, withdrawal, compromise or other petitions or affi dawts or other R
documents as may be deemed necessary or proper for the prosecution of the said case in all its o
stages subject to payment of fees for each stage. - ¢ LE
To file and take back documents, to admit and/or deny the documents or opposite party. e
To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.
To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, case and grant receipts hereof and to
do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution on the said case. B 2o )
To appoint and mstruct any other Legal Practitioner authorizing him to exercise the powe: = - sreby

conferred upon the Advocate whenever he may think fit to do so and to sign the power of attornéy on our behalf.

And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to all intents and purpose.

And I/We undertake that I/ We or. my/our duly authorised agent would appear in court and all hearings
andwillinformthe Advocate forappearance whenthe caseis called. -

And I/We undersigned do hereby agree not to hold the advocate of his substntute responsible for the result of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
andretainforhimself. '

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecutlon of the said case until the
same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once the fee is
paid,l/We will not be entitled for the refund of the same’ in any case whatsoever and if the case prolongs for

more than 3 years the original fee shall be paid againbyme/us _
INWITHNESS WHERE OF I/We do hereunto setmy/ourhandtothese presentsthe contents of which have

beenundertstood by me/usonthis............... 28 o) e i day OF veveeeeen M @ ................ 2024 %
Accepted subject to the terms of the fees ? ')/\

o OJ”&N\ -} Client Client
Advocate \D \ A\ ¢)/’1> - lldentify the Signature/Thumb Impresslon of the Below Mentioned Person,

Who Has been Signed in my presence. The Client.
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